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O.A.NO. / 437/93 

DATE OF DECISION : 03/03/2000 

Mr .0 .R .Kulkarni 	 Petitioner 

Mr. P.K.HancIa 	 Advocate for the Petitioner [s 
Versus 

Union of India & ors. 	
Respondent 

Ms .P.B .Sheth 	
Advocate for the Respondent [s 

Ii 
CO RAM 

The Hon'ble Mr. P.C.Kannan 	: 	Member (j) 

The Hon'ble Mr. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ! 

c, Whether their Lerdships wish to see the fair copy of the Judgment ? 	

) 4, Whether it needs to be circulated to other Benches of the Tribunal ? 
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I 

Chandrashekar Rarnchandra Kulkarni 
working as Part Time Wirernan in the 
Office of the Post Master General, 
Vadodara Region, 
Vadodara. 	

.......... 	Applicant 

Advocate : Mr.p,K.Handa ) 

VERSUS 

1 • 	union of India, owniq & represented 
by Director General, 
Ministry of Communications, 
Department of posts, Dak Ehavan, 
Sansad Marg, New Delhi. 

Poet Master General, 
Vadodara Region, 
Vadodara. 

Director, Postal Services, 
Vadodara Region, 
Vadodara. 	

.....•••.• 	Respondents 

Advocate : M9.P.B.Shth ) 

ORAL ORDER 

O.A ./437/93 

- 

Per : Hon'ble Shri P.C.Kannan 	: 	Member (j) 

Heard Mr.P.K.Handa, counsel for the applicant and Ms.Sheth 

counsel for the respondents. 

The Applicant at the time of filing of this CA, was 

working as a part-time casual labour for five hours a day for 

over ten years under the respondents. Mr.Hnda refer to the 

Cont to eage3/-... 
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Memo dt:31/12/99 of the office of P.M.G., Vadodara and submits 

that the working hours of the applicant has been enhanced to 

seven hours a day with effect from 01/01/2000. Mr.Handa also 

referto the copy of the letter dt: 16/09/92 of the Minisr\7 of 

Communications regarding part-time casual labourers. Para-2 of the 

said letter reads as follows :-- 

" The matter has been examined and I am directed to say 

that if part.,time casual labourers are working for five hours or 

more, it may be examined whether they can be made full time by 

readjustment or combination of duties. It is however reiterated 

that there should be no engagement of fresh casual labourers."  

In the light of the above instructions from Ministr7 of 

Communication, Mr.Handa now submits that respondents may be 

directed to examine the case of the applicant and be treated as 

full-time casual labour. He may also be given all the bneFjts 

of the scheme as a full-time casual labour, Ms.Sheth s'hmits that 

any such order can be given onlk7 a prosoective effect. 

After discussion at the Bar, W cons ider that the ON ma, 

be disoosed of with a direction to the resoondents to examine the 

case of the applicant 	in terms of instructions of th Ministr 

of Communications letter dt: 16/09/92 as to whether th applicant 

can be made full-time casual labour. If the Deoartment makes the 

applicant as full-time casual labour, he may be given all the 

benefits of the scheme from the date of such order. This exercise 

r may be completed within two months from Eãate of recejot of a copy 
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of this order. 

The O.A is disposed of with the above directions. No costs. 

P.C.iannan ) 
Member (j) 



13.06,2000 '  

fcqf1 
OFFICE REPORT 

-. 31 of-9------------------------- 

ORDER 

Ma. Sheth has removed the office 

objections. Registty to give a regular 

Heard Ms. 3heth on M.A 

For the reasons stated aove. the M.A is 

allowed and the time for implementing 

the order of this Tribunal is extended 
for it further period of three months 
from 21.05.2000. M.A is allowed, 

iM*A stands disposed of. 

1 

(M. P. irzgh) 	 P. C. Xannan) 
Member () 	 Mesber (J) 
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Certified that the file is cmp1ete in all respects. 

Signatule of s.o.(J) 	 Signature fbcal. Hand. - 


